FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
VAS INFRASTRUCTURE LIMITED OPERATING IN REAL ESTATE SECTOR AT BORIVALI WEST
MUMBAI, MAHARASTHRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN & VAS Infrastructure Limited
CIN/ LLP No. PAN No. : AAACV3537A
CIN No. : L65100MH1994PLC076538
2. | Address of the registered office Madhav Niwas CHSL, Flat No B-1B, First Floor,
Natakwala Lane, Opp S. V. Road, Borivali West,
Mumbai, Maharashtra, India, 400092
3. | URL of website https://www.vasinfrastructureltd.com
4. | Details of place where majority of fixed assets are |The Corporate Debtor has certain
located redevelopment rights / conveyance deeds in
respect of real estate projects located at
Borivali (West), Mumbai
5. | Installed capacity of main products/ services Not Applicable
6. | Quantity and value of main products/ services sold [Not Applicable
in last financial year
7. | Number of employees/ workmen 2 (CFO and Company Secretary)
8. | Further details including the last available financial |Details can be sought by sending an email at:-
statements (with schedules) of two years, lists of |cirp@vasinfra.com
creditors are available at URL:
9. | Eligibility for resolution applicants under section |Details can be sought by sending an email at:-
25(2)(h) of the Code is available at URL: cirp@vasinfra.com
10. | Last date for receipt of expression of interest 13 October 2026
11. | Date of issue of provisional list of prospective |16 October 2026
resolution applicants
12. | Last date for submission of objections to provisional |21 October 2026
list
13. | Date of issue of final list of prospective resolution {23 October 2026
applicants
14. | Date of issue of information memorandum, |24 October 2026
evaluation matrix and request for resolution plans
to prospective resolution applicants
15. | Last date for submission of resolution plans 23 November 2026
16. | Process email id to submit Expression of Interest  [cirp@vasinfra.com
17. | Details of the corporate debtor’s registration status |Corporate Debtor is an MSME entity having
as MSME Udyam Registration Number UDYAM-MH-19-
0003772

Sd/-

Bimal Kuumar Agarwal
Resolution Professional

For VAS Infrastructure Limited

IBBI Regn No. IBBI/IPA-001/IP-P01409/2018-2019/12186
Authorisation for Assignment valid till 30 June 2027

Address: B-234, Kalpataru Towers, Akurli Road, Kandivali East,
Mumbai, Suburban, Maharashtra, 400101

Place: Mumbai
Date: 28 September 2026
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
VAS INFRASTRUCTURE LIMITED

OPERATING IN REAL ESTATE SECTOR AT BORIVALI WEST MUMBAI, MAHARASTHRA
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor VAS Infrastructure Limited

along with PAN & CIN/ LLP No. PAN No. : AAACV3537A

CIN No. : L65100MH1994PLC0O76538
Madhav Niwas CHSL, Flat No B-1B, First Floor,
Natakwala Lane, Opp S. V. Road, Borivali West,
Mumbai, Maharashtra, India, 400092
https://www.vasinfrastructureltd.com

The Corporate Debtor has certain
redevelopment rights / conveyance deeds in
respect of real estate projects located at
Borivali (West), Mumbai

Not Applicable

2. | Address of the registered office

URL of website
Details of place where majority of
fixed assets are located

Hw

Installed capacity of main

products/ services

. | Quantity and value of main products/
services sold in last financial year
Number of employees/ workmen
Further details including the last
available financial statements

(with schedules) of two years, lists

of creditors are available at URL:

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at URL:

o o

Not Applicable

2 (CFO and Company Secretary)
Details can be sought by sending an email
at:- cirp@vasinfra.com

00 |

Details can be sought by sending an email
at:- cirp@vasinfra.com

PUBLIC NOTICE

Notice is hereby given on behalf of my
clients, Mr. Gulam Sarwar Abdul
Rashid Shaikh and Mr. Mohammad
Mukim Mohd Safik Khan, that Mr.
Hemant Gajanan Satghare and 17
others, being the owners/persons
claiming right, title and interest in the
property described below, have
agreed to sell and transfer the said
property to my clients bearing
property address as all that piece and
parcel of land bearing Survey No. 9,
Hissa No. 4, situated at Village Kashi,
Taluka Thane, District Thane,
Maharashtra, admeasuring
approximately 29.60 Guntas as per
the revenue record, together with all
rights, title, interest and appurtenant
rights attached thereto.

Any person having any right, title,
interest, claim, demand, objection,
lien, charge or encumbrance in

10.| Last date for receipt of 13 October 2026 .
expression of interest respect of the said property, by way of|
11.| Date of issue of provisional list of 16 October 2026 sale, agreement, mortgage, lease, gift,
prospective resolution applicants . . . .
12.| Last date for submission of 21 October 2026 ?nherltance’ possession 0? oj[herw1se,
objections to provisional list is hereby called upon to intimate the
13.| Date of issue of final list of 23 October 2026 same in Writing along with
prospective resolution applicants . ’
14.] Date of issue of information 24 October 2026 supporting documents, to the
memorandum, evaluation matrix undersigned within 21 days from the
and request for resolution plans to . . : .
prospective resolution applicants date of pgbllcatlon‘ of ﬁhls notice. I‘f no
15.| Last date for submission of 23 November 2026 such claim or objection is received
resolution plans ] _ _ within the aforesaid period, the
16.| Process email id to submit cirp@vasinfra.com .
Expression of Interest proposed transaction shall be
17.| Details of the corporate debtor’s Corporate Debtor is an MSME entity proceeded with on the understanding
registration status as MSME having Udyam Registration Number : : gl
UDYAM-MH.19.0003772 ‘Fhat there is no such claim or objection
sq/-| | respect of the said property. Sd-
Rﬂggfat'f::rgfgfggsalmgl PRIYADARSHINI TRIPATHI
For VAS Infrastructure Limited ADVOCATE, HIGH COURT BOMBAY
1BBI Rein ’\I“\O- IBBI/IP¢—00A1/IP—P01409/|2d01”8;°’200J19/lgégg Shop No. 6, Karan Hetal Park CHS Ltd.,
uthorisation for Assignment valid ti une Opp. Jangid Estate, Vijay Park.
Address: B-234, Kalpataru Towers, Akurli Road, Kandivali East, . i ’
Mumbai, Suburban, Maharashtra, 400101 Mira Road (East), Thane - 401107,
Place: Mumbai, Date: 28th September 2026 Date : 28/09/2026 Place : Thane
ot PUBLIC NOTICE
it NOTICE is hereby given to the public that
i) Ms. Smita H. Shah, Ms. Anjana H. Shah and
- Mr. Paresh H. Shah have agreed to sell,
MUMBAI DEBTS RECOVERY TRIBUNAL NO- 3 transfer and assign to my client, their ten
MINISTRY OF FINANCE, GOVERNMENT OF INDIA, fully paid-up Shares of the Akash Kiran Co-
SECTOR 30A, NEXT TO RAGHULEELA MALL operative Housing Society Limited
NEAR VASHI RAILWAY STATION. VASHI NAVI MUMBAI-400703 (“Society“)Y bearing Distinctive nos. 81t0 90
RP No. 47 OF 2019 (both inclusive), represented by original
Share Certificate no. 9 dated 20th June,
Bx-11 2021 (“Shares”), and by virtue thereof and
PUNJAB NATIONAL BANK ] Cerificate Holder 2021 (‘Shares”), and by virtue thereof an
Vs incidental thereto, residential flat no. 402
M/S SHALIMAR EXHIBITAORS & ORS ] Certificate Debtors admeasuring approximately 905 square

NOTICE FOR SETTLING THE SALE PROCLAMATION

To.

CD-1. M/S SHALIMAR EXHIBITORS

APARTNERSHIP FIRMHAVING PLACE OF BUSINESS

AT 1-335, SHALIMAR HOUSE (SHALIMAR CINEMA BUILDING) SURVEY NO. 1123,
MAULANA SHAUKAT ALl MARG GRANT ROAD MUMBAI-400007

CD-2.NAZIM ASHRAF FURNITUREWALA

S/IOMD ASHRAF FURNITUREWALA

RESIDING AT: 62, PERIDOT, 22-A. 6TH FLOOR, PERRY CROSSROAD BANDRA|
(WEST), MUMBAI-400050

CD-3. ZOHRABAI ASHRAF FURNITUREWALA W/O MD ASHRAF
FURNITUREWALA,

RESIDING AT 62, PERIDOT, 22-A, 6TH FLOOR. PERRY CROSSROAD BANDRA|
(WEST), MUMBAI - 400050

CD-4.MR HAZRABAI ZAKADIA AGHADI (DECEASED)

(A) THROUGHMD ASHRAF FURNITUREWALA

RESIDINGAT 62, PERIDOT. 22-A. 6" FLOOR. PERRY CROSSROAD. BANDRA (WEST).
MUMBAI-400050

CD-5.ARFAN ASHRAF FURNITUREWALAS/OMD ASHRAF FURNITUREWALA
RESIDING AT. 62. PERIDOT, 22-A, 6 FLOOR. PERRY CROSSROAD BANDRA (WEST).
MUMBAI-400050

Whereas the Hon ble Presiding Officer has issued Recovery Certificate in O.A. No.725 of
2015 to pay to the Applicant Bank / Financial Institution a sum of 7,00,14,198.00 (Rupees
Seven Crore Fourteen Thousands One Hundred Ninety Eight Only) alongwith interest
and cost. and

Whereas you the CDs have not paid the amount and the undersigned has attached the
under-mentioned property and ordered its sale.

Therefore, you are hereby informed that the 09.10.2026 has been fixed for drawing up the
proclamation of sale and settling the terms thereof You are hereby called upon to participate
in the settlement of the terms of proclamation and to bring to the notice of the undersigned
any encumbrances, charges, claims or liabilities attaching to the said properties or any
portion thereof

SCHEDULE OF IMMOVABLE/MOVABLE PROPERTY

1. MEZZANINE FLOOR, FIRST FLOOR AND THIRD FLOOR, SHALIMAR HOUSE, AT|
PLOT OF LANDADMEASURING 2160 SQ YARDS OR 1805.9 SQ MTRS, AT 335, GRANT
ROAD, MUMBAI-7, C.S. NO.1123, OF GIRGAON DIVISION, WITH REGISTRATION OF
MUMBAICITY.

Given under my hand and the seal of the Tribunal on 06.02.2023

@ Sd/-| | Dated this 28th day of September, 2026.
(Ratnesh Kumar) Sd/-
Recovery Officer-Il Mrs. Vidhisha Suaris-Lawrence
Debts Recovery Tribunal-3 Advocate

feet carpet area, on the 4th floor, in 'A" Wing
(“Flat”) of the Society's building known as
'Akash Kiran/ Shamik Elegant' (‘Building”)
standing on the land bearing Final Plot No.
517 of TPS (V) Vile Parle, CTS No. 1958
(corresponding to Survey No. 137, Hissa
No. 1) of Village Vile Parle (East), situate at
PlotNo. 137, Veer Makrand Ghanekar Marg
(Azad Road), Vile Parle (East), Mumbai 400
057 together with one (1) mechanical/stack
car-parking space bearing no. 9 in the stilt of
the Building (“Car-Parking Space”) and all
interest, benefits, advantages and
privileges of and incidental to the Flat and
the Car Parking Space.

All persons having any share, right, itle,
benefit, interest, claim, objections and/or
demands in respect of the Shares and/or
Flat and/or the Car-parking Space or any
part thereof by way of sale, exchange,
assignment, mortgage, charge, pledge, gift,
trust, inheritance, occupation, possession,
tenancy, sub-tenancy, leave and license,
lease, sub-lease, lien, maintenance,
bequest, succession, family arrangement /
settiement, litigation, Decree or Court Order
of any Court of Law or otherwise howsoever
are hereby requested to inform the same in
writing along with supporting documents to
the undersigned at 116, Arun Chambers, 1st
Floor, Tardeo, Next to AC Market, Mumbai
400 034, Maharashtra, India, within a period
of 14 days from the date of publication of this
notice, failing which, the claim(s), if any, of
such person/s or parties shall be considered
to have been waived and/or abandoned and
my client shall complete the transaction
without any reference to such claim and/or
objection.

POSSESSION NOTICE
(for immovable property)

Whereas,

the undersigned being the Authorized Officer of Asset Reconstruction Company
(India) Limited acting in its capacity as Trustee of Arcil-CPS-IV, Trust (“Arcil”)
under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (54 of 2002) (“said Act”) and in exercise of powers
conferred under Section 13 (12) of the said Act read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 (“said Rules”) issued a demand notice dated
10.04.2026 calling upon the borrower, the guarantor(s) and the mortgagor(s)
RANDHIR KUMAR CHOUDHARY ALIAS RANDHIR D CHOUDHARY and
SAKHI RANDHIR CHOUDHARY ALIAS SHAKHI R CHOUDHARY against LAN
No. HHELPMO00235744 to repay the amount mentioned in the said notice being a
sum of Rs. 5,03,204.15 Rupees Five Lakhs Three Thousand Two Hundred
Four and Paise Fifteen Only) as on 09.04.2026 in respect of the said Facility with
further interest thereon and penal interest from 10.04.2026 till payment /
realisation, within 60 days from the date of receipt of the said notice.

The borrower/guarantors/mortgagor(s) having failed to repay the said amounts to
Arcil, notice is hereby given to the borrower/guarantors/mortgagor(s) in particular
and the publicin general that the undersigned being the Authorized Officer of Arcil
has taken Symbolic Possession of the secured assets described herein below in
exercise of powers conferred on him/her under Sub-Section (4) of Section 13 of the
said Actread with Rule 8 of the said Rules on 22.09.2026.

The borrower/guarantor(s)/mortgagor(s) in particular and the public in general are
hereby cautioned not to deal with the below mentioned secured assets and any
dealings with the secured assets will be subject to the charge of Arcil for a sum of
Rs. 2,90,392.54 (Rupees Two Lakhs Ninety Thousand Three Hundred Ninety
Two and Paise Fifty Four Only) as on 23.06.2026 in respect of the said Facility
with further interest at contractual rate from 24.06.2026 till payment / realisation
togetherwith allincidental costs, charges and expensesincurred.

The borrowers’/guarantors’/mortgagors’ attention is invited to the provisions of the
Sub-Section (8) of Section 13 of the said Act, in respect of time available to redeem
the below mentioned secured assets.

DESCRIPTION OF SECURED ASSETS

www.freepressjournalin

Public Notice PUBLIC NOTICE

Notice is hereby given that our client has agreed to purchase and
instructed us to investigate the title of Owner M/s. Enviro Safety Private
Limited, having its registered office address at 3 Floor, Office No. TA-01,
A-Wing, Lake City Mall, Kapurbawdi Junction, Ghodbunder Road, Thane
West, Maharashtra-400607, through its Directors Mr. Sandip Prabhakar
Diwate and Smt. Shital Maruti Dalavi; to the undermentioned property.
Out of the below mentioned property, the Land bearing Survey No. 31,
Hissa No. 18 has been acquired by M/s. Enviro Safety Private Limited,
through its Director Mr. Sandip Prabhakar Diwate, by virtue of
Registered Sale Deed bearing Registered Serial No. 2739/2022, duly
executed on date 28/02/2022 and by virtue of Registered Rectification
Deed bearing Registered Serial No. 18161/2022, duly executed on date
26/12/2022. All Persons having any claim, right, title or interest in the
said under mentioned property by way of sale, mortgage, charge, lien,
gift, use, trust, possession, inheritance or whatsoever are hereby
requested to make the same known in writing with supportive proofs to
the undersigned at their below mentioned office address, within Fifteen
(15) days from the date hereof, otherwise the inves-tigation shall be
completed without any reference to such claim and the same if any shall
be considered as waived.

The Schedule of the Land
Village Vadghar, Taluka Bhiwandi, District Thane

Survey No.|Hissa No.| Area(Sq. Mtrs.) | Assesment (Rs.-Ps.)
9 5 200.00 20.00/-
31 18 2050.00 330.00/-
31 27 1340.25 178.70/-
31 31 3200.00 320.00/-
Total: 6790.25
Signature/-
Adv. Jeetendra N. Shete

Office Address: - Nandan Arcade, 2™ Floor, Opposite State Bank
of India, Ashok Nagar Gate, Bhiwandi, District Thane

FLAT NO. 504, ON 5TH FLOOR, BUILDING NO. 4, WING- “I, BUILT UP AREA

ADMEASURING LE. 70.60 SQ. METERS, IN THE BUILDING KNOWN AS

“RELIABLE GALAXY”, VILLAGEACHOLE, SY.NO.254 (OLD 357)HISSANO. 16
TALUKAVASAI, DIST. THANE-401208, MAHARASHTRA.

Sd/-

Authorised Officer

For Asset Reconstruction Company (India) Limited

Date :22.09.2026
Place : THANE

(Trustee of Arcil-CPS-IV, Trust)

POSSESSION NOTIC

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

Before The Recovery Officer
In the precincts of THE CITY CO-OPERATIVE BANK LTD., MUMBAI
[Under Liquidation]

1st Floor, Padmavati Darshan, N. M. Joshi Marg, Lower Parel,
Mumbai - 400 013.
Phone No. 35220879/35221029

FORM 'Z’
(see sub rule 11 (d-1) of rule 107)
Possession Notice For Inmovable Property

Whereas, the undersigned being the Recovery Officer of The City Co.Op.Bank Ltd.,
Mumbai under the Maharashtra Co.Operative Societies Rule,1961 issued a Demand
Notice dated 28/11/2025 followed by Order of Attachment notice dated 29/07/2026
calling upon the Judgment Debtor i.e Borrower & Guarantors.

Mr. Subhendu Bhimalendu Bhattacharjee along with other judgment debtors has to
repay the amount mentioned in the notice being Rs.12,13,559.50 (Rs. Twevle Lakhs
Thirteen Thousand Five Hundred Fifty Nine and Paise Fifty Only) interest up to December
2024 and interest thereon & other charges till realization with date of receipt of the said
notice and the Judgment Debtors having failed to repay the amount, the undersigned has
issued a Order of Attachmentand attached the property described herein in below.

The Judgment Debtors having failed to repay the amount, the notice is hereby given to the
Judgment Debtors and the public in general that the undersigned has taken symbolic
possession of Flat No.B-402 "B" Wing, 4th Floor, Shiv Leela Apartment, Sabe Road, Opp.
Axis Bank ATM, Diva ( East) Dist - Thane - 400 612 owned by Mr. Subhendu Bhimalendu
Bhattacharjee Borrower by virtue of the powers vested to Recovery Officer under section
156 of the Maharashtra Co.Operative societies Act 1960, read with Rule 107 of the
Maharashtra Co.Operative societies Act 1961.

The Judgment Debtors in particular and the public in general is hereby cautioned NOT TO
DEAL with the property and dealing with the property will be subject to the charge of The
City Co.Operative Bank Ltd. Mumbai for an amount of Rs.12,13,559.50 (Rs. Twevle
Lakhs Thirteen Thousand Five Hundred Fifty Nine and Paise Fifty Only) & interest thereon
from 1stJanuary2025.

Description of the Inmovable Property:

sr Borrower/ 13(2) Notice Date/ | Date/ Time
N ‘| Loan No. Co-Borrower/ Outstanding Due | & Type of
o Guarantor/ Mortgagor (in Rs.) as on Possession
1 24/06/2026 Date:
1) Ajit Krushna Rs.2,35,714.01
(Rupees Two Lakhs 24-09-2026
S le (B , g
4576963000383 | SOm3Vale (Borrowen), | e Thousand | TIme:
2) Neha Ajit Sonavale Seven Hundred 04:23 PM
(Co-Borrower)  |Fourteen and One Paise| Symbolic
Only) as of 22/06/2026 | !
Description of the Property: All the piece and parcel of House No.72, Near Vasant
Holiday Farm House, Nana Master Nagar, Malwadi, Village Kirawali, Karjat,
Raigad-410201. 1000 Sq.ft. On Bounded: East: Panduranga Aa. Sonvale, West:
Dinesh Dho. Sonvale, South: Ketan Joshi, North: Bandu Dhondu Sonavale.
2 1) Manisha 14/07/2026 Date:
Balkrushna Dalavi | R8-2:58,126.87 (Rupees| 54 49.5976
(Borrower) Two Lakhs Fifty Eight Time:
46381220000240 ! Thousand One Hundred on o
2) Balkrushna ) ! 05:30 PM
Kamlakr Dalavi Twenty Six and Eighty i
amiakr Dalavi Seven Paise Only) | Symbolic
(Co-Borrower) as of 12/07/2026  |Possession

Description of the Property: All the piece and parcel of the Immovable Property
bearing House N0.993, Ahead of Government Ashram School, Embur Road,
Village Embur, Embur Airambi, Tal and Dist. Palghar-401403, Total Adm. Area is
East to West and North to South 756 Sq.ft. (Carpet Area). East: Open Land, West:
Open Land, North: Open Land, South: Road.

Partnership firm or sole proprietor.

KALYAN DOMBIVLI MUNICIPAL CORPORATION
Computer Department
e-Tender Notice No. KDMC/COMP/2026-27/2

The Commissioner, Kalyan Dombivli Municipal Corporation, Kalyan invites
tenders through e-TENDERING system for the following work from registered company or

up to 3.00 p.m.

KDMC/PRO/HQ/418
Dt. 24.09.2026

Sr. Name Of Work Cost of EMD Period of
No. Description blank tender Work
form
1 |Supply Of 100 New Printers along with mainte-|  35,400/- 225,000/- | 60 Months
nance of these printers and existing Printers for 5| (Including
years (free of cost) and provide toners for these GST)
printers in best price.
Terms & Conditions :
1. The detailed tender notice and blank tender forms are available at

www.mahatenders.gov.in from 28/09/2026 to 12/10/2026 up to 3.00 p.m.
2. The tenders through e-Tendering system will be accepted from 28/09/2026 to 12/10/2026

3. The tenders will be open on 13/10/2026 at 3:15 p.m. if possible, at e-Tender cell, KDMC.
4. Commissioner KDMC reserves the right to reject one or all tenders without assigning any
reason thereof and such decision will be final & binding to all.

Commissioner
Kalyan Dombivli Municipal Corporation

Sd/-

Kalyan

SMFG

IndiaCredit

Pragali Ki Nayi Pahchaan

Security Interest (Enforcement) Rules, 2002 on the date mentioned hereunder :

SMFG INDIA CREDIT COMPANY LIMITED
Corporate Off.:at 11th Floor, C wing, Embassy 247, Lal Bahadur Shashtri Marg , Gandhi Nagar Vikroli ( West ) Mumbai 400083
Regd. Off.: Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai, Tamil Nadu - 600116

POSSESSION NOTICE

(For Immovable Property) (Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)
Whereas the undersigned being the authorized officer of SMFG India Credit Company Limited, Having its registered office at
Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai, Tamil Nadu - 600116 and corporate office
at 11th Floor, C wing, Embassy 247, Lal Bahadur Shashtri Marg , Gandhi Nagar Vikroli ( West ) Mumbai 400083, under Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of powers conferred
under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice date mentioned
hereunder calling upon the following borrowers to repay the amount mentioned in the notice being also mentioned hereunder
within 60 days from the date of receipt of the said notice. The following borrowers having failed to repay the amount, notice is
hereby given to the following borrowers and the public in general that undersigned has taken possession of the properties
described herein below in exercise of powers conferred on him under sub section (4) of section 13 of the act read with Rule 8 of the

Lakh Sixty-Nine
Thousand Eight
Hundred Ninety-
Four Only) as on

3.JYOTI PRAKASH LULLA

Name of the Borrower/ Demand Description of Inmovable Date &
Co-Borrowers/Guarantors Notice Date Property/Properties Type of
& Loan Account Number & Amount Mortgaged Possession
LAN: Date: ALL THAT PREMISES BEARING FLAT NO. 201, ADMEASURING 1121 | 22.09.2026
(213221311647367) 09th July 2026 | (BUILT UP AREA), ON 2ND FLOOR, IN BUILDING KNOWN AS | (Symbolic
1.M M GARMENTS Rs.7169894/- | "MONALISA RESIDENCY" AND SOCIETY KNOWN AS "MONALISA | possession)
2. PRAKASH (Rupees RESIDENCY CO-OPERATIVE HOUSING SOCIETY LIMITED",
MANGHUMAL LULLA Seventy-One | CONSTRUCTED ON LAND BEARING ROOM NO. 1965 OF BLOCK. NO. A-

983, CTS NO. 29109, ADMEASURING ABOUT 250 SQ. YARDS. & ROOM
NO. 1966, BLOCK. NO. A-983, CTS NO. 29108, ADMEASURING ABOUT
250 SQ. YARDS., TOTAL ADMEASURING ABOUT 500 SQ. YARDS., LYING
BEING AND SITUATED AT ULHASNAGAR-5, DISTRICT-THANE.

Hundred Sixteen
and Fifty-Eight
Paise Only) as on
06th July 2026

401303

06th July 2026

LAN : (172901312077259) Date: ALL THAT PREMISES BEARING 1. OFFICE NO. 10A, 2ND FLOOR, SHREE | 22.09.2026
1. MICRO SALES 09th July 2026 | NARAYAN PREMISES CSL, CTS NO. 635, PLOT NO. 84/86 OF DIVISION | (Symbolic
CORPORATION Rs. MANDVI, NAGDEVI CROSS LANE, MUMBAI, 400003 MAHARASHTRA | possession)

2. SURESH JAGDISH GUPTA| 28379216.58/- | 2. OFFICE NO. 9, 2ND FLOOR, SHREE NARAYAN PREMISES CO-

3.RAJNISURESH GUPTA | (RupeesTwo | OPERATIVE SOCIETY LTD, CTS NO. 635, PLOT NO. 84/86 OF DIVISION

4. NIKKHIL TRADERS Crore Eighty- | MANDVI, NAGDEVI CROSS LANE, MUMBAI, 400003 MAHARASHTRA

5. NIKKHIL GUPTA Three Lakh | 3.FLATNO.708, 7TH FLOOR, F WING, RUSTOMJEE VIRAR AVENUE L1-L2

Seventy-Nine | AND L4 WING E & F AND RETAIL, SURVEY NO. 5, 58,5D, 5F, 5G OF

Thousand Two | VILLAGE DONGARE, VIRARWEST, TALUKAVASAI & DISTRICT PALGHAR -

4. FLAT NO. 43, 4TH FLOOR, B WING, RUSTOMJEE ROYALE BUILDING,
CTS NO. 921/10, 921/12 OF VILLAGE DAHISAR, JAYWANT SAWANT
ROAD, DAHISARWEST, TALUKA BORIVALI, MUMBAI - 400068

the secured assets.
Date: 22-09-2026
Place: MUMBAI

The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the
property will be subject to the Charge of SMFG India Credit Company Limited for an amount mentioned herein above and interest
thereon.The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem

Authorised Officer,
SMFG India Credit Company Limited

3 1) Nikita Harendra Rs3 71 ?,égzlégz(g{upees Date:
46389630000147 |, Pandey (Borrower), | i s Seventy | 2409-2026
2) Harendra Shreenath . Time:
& Pandey (Co-B One Thousand Six 01:07 PM
46389410000051 |Pandey (Co-Borrower), | ey Eighty One and| 91:07 P!
3) Vibhadevi Harendra Fifty Five Paise Only) Symbolic
Pandey (Co-Borrower) as of 09/07/2026  |Possession

Description of the Property: All the piece and parcel of Grampanchyat Mikat
No.6865 Total Adm Area is 166.00 Sq.ft. and 7666 Total Adm Area is 166.00 Sq.ft.
Total Adm is 332.00 Sq.ft. situated at Mouje Boisar Dandipada, Tal. & Dist. Palghar-
401501. Bounded on: East by: House, South by: Access Road, West by: House,
North by: Open Space.

21/07/2026

4 1) Ganesh Bharat Date:
Muke, Prop. Bholenath [Rs.19,48.127.23 (Rupees 24-09-2026
Dudhd (Borrower), | Nineteen Lakhs Forty Time:
33259440000102 | 2) Bharat Anant Muke | Eight Thousand One 05:07 F;M
(Co-Borrower), Hundred Twenty Seven L
3) Sulbha Bharat Muke| and Twenty Three Paisa| Symbolic
(Co-Borrower) | Only) as of 17/07/2026 | Possession

Description of the Property: All the piece and parcel of the Immovable Property
bearing House No.89, Village Avalas, Beed Budruk, Tal. Karjat, Dist. Raigad-410201.
Toatl Adm Area 1120 Sq.ft. Bounded on: East by: Open Space, West by: House of
Jagannath Kadam, South by: Road, North by: House of Sharad Anant Mule.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken symbolic possession of the
properties/ secured assets described herein above in exercise of powers conferred on
him under Section 13(4) of the said act read with Rule 8 of the said rules on the dates
mentioned above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned
herein above in particular and the Public in general are hereby cautioned not to deal
with the aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Maharashtra Sd/- Authorised Officer,

Date: 24.09.2026 For Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B,
Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park, Challaghatta,
Bangalore-560071. Branch Office: Shop No.4 & 5, Ground Floor, Indiabulls Mint,
Gladys Alvares Road, Hiranandani Meadows, Pokhran Road, Thane West-400610.

Flat No.B-402 "B" Wing, 4th Floor, Shiv Leela Apartment, Sabe Road, Opp. Axis Bank
ATM, Diva ( East) Dist - Thane - 400 612 owned by Mr. Subhendu Bhimalendu
Bhattacharjee

Recovery Officer,
empowered by Registrar of Co.op.Dept.,

Goverment of Maharshatra.
Date: 22/09/2026

Place : Mumbai.

el HDFC 9K,

=l securities | oL
Powering India’s Investments

HDFC SECURITIES LIMITED
Regd Office: Office Floor 8, | think Techno Campus Building
B- Alpha, Kanjurmarg (E), Mumbai-400042.
(CIN No. U67120MH2000PLC152193)
Website: www.hdfcsec.com

Public Notice

This is to inform the public at large, that certain WhatsApp/
Telegram/Facebook/Instagram/Linkedln  and  other  social
networking application based groups are wrongfully using the
brand name, logo of HDFC Securities Limited (HSL) along with the
names and pictures of senior officials of HSL to deceive the general
public into believing that the group is associated with HSL.

Investors and general public are informed through this notice
that HSL does not have any association and/or relation, directly
or indirectly with such unauthorized groups in any capacity. HSL
has identified an imposter named ‘Nisha Verma’ who is falsely
claiming association with HSL and Impersonating our senior
official ‘Mr. Unmesh Sharma) operating through a WhatsApp
Group‘F-107-Ascent Wealth’ and the contact numbers associated
are listed below:-

‘9706792730, 7753819802, 8480210934, 8486756895,
8861674006, 9148689903, 8180875637, 7050714573,
7520359948, 9801179726, 8986906784, 6913238616,
9433898209, 9572071638, 691304882, 8402990895,
9401525499, 8986531653, 9611757153, 9706875826,
7255833612, 8978988920, 8296280849, 9127479468,

9129475517 HSL will not be liable in any manner whatsoever
of the financial losses and/or consequences of dealing with
such above mentioned groups/individual. Please note that any
person/s dealing with such name will be doing so at their own risk
and responsibility.

Mumbai,
September 28, 2026

IN THE COURT OF SMALL CAUSES AT MUMBAI
R.A.E. SUIT NO. 152 OF 2026
M’s. Landmark Megastructures Private Limited

A Company incorporated underthe Provision of The Indian
CompaniesAct, 1956 and having its Registered officeat 182,

GRO

DEMAND NOTICE

RULES, 2002, (“THE RULES”)

The contents of the demand notice(s) are extracted herein below:

U GRO Capital Limited

Registered Office Address: B-17, Fourth Floor, Art Guild House, Phoenix
Market City, Kurla (West), Mumbai- 400070

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN-
FORCEMENT OF SECURITY INTEREST ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT)

The undersigned being the authorised officer of UGRO Capital Limited under the Act and in exercise of the powers
conferred under Section 13(2) of the Act, read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act,
calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the
date of receipt of the said notice. The undersigned reasonably believes that the borrower(s) are avoiding the service of the
demand notice(s), therefore the service of the demand notice is being effected by affixation and publication as per the Rules.

Naigaon Cross Road, Dadar (East), Mumbai — 400014.
Through authorised Signatory

Mr. Javed Jafar Husain Shaikh
Versus

1. Rizwana Javed Khan

Age and occupation not known, adult,
2. Zoheb Javed Khan

Age and occupation not known, adult,
3. Shahrukh Javed Khand

Age and occupation not known, adult,
4. Simrann Javed Khan  Age and occupation not known,
adult,5. Suraiya Shamshad Qureshi

Age and occupation not known, adult,

6. Farida Aziz Shaikh

Age and occupation not known, adult,

7. Dilara Khalil Mirza

Age and occupation not known, adult,

8. Sajid Gulam Hussain Sayyad

Age and occupation not known, adult,

...Plaintiff

Sl.No. Name of the Borrower(s)

Demand Notice Date and Amount

9. Mohammed Amanullah

1 1) SREE SAI ELECTRONICS
2) MITHUN GOPINATH NAIR
3) SREERENJUR

LAN -UGMRDSS0000075776

Demand Notice date: 15-Sep-2026
Notice Amount: 68,25,661.00/- (Rupees Sixty-Eight
Lakh Twenty-Five Thousand Six Hundred Sixty-One To,
Only) As on 26/05/2026

Age and occupation not known, adult, Room No. 35,
2nd Floor, Haji Habib Building, 182, Naigaon Cross Road,
Dadar (East), Mumbai - 400014. ...Defendant

The Defendant abovenamed,

DESCRIPTION OF SECURED ASSET(S):- 1) Survey Number:45/2 AND SURVEY NO 173/0, Area of Constructed Property:
45.7400 Square Meter,Property Type: Flat ,Other Description: Pin Code : 410206 , Property Description : FLAT NO 2004 20th
FLOOR J WING PHASE 1 BALAJI SYMPHONY JARANA CHSL , Balaji Symphony, Property Description continued : VILLAGE
SHILLOTAR RAICHUR PANVEL RAIGAD, Admeasuring Carpet Area of 39.970 Sq.mtrs Balcony area of 1.950 Sq.mtrs, Niche of
2.720 Sq.mtrs, Service Slab 1.100 Sq.mrs, Gross usable area totalling to 45.740 Sq.mtrs. Along with allotted Parking No. P2-165.

WHEREAS, the Plaintiff abovenamed has instituted the above
suitagainst Defendants praying therein that this Hon'ble Court!
may be pleased pass a judgment and Decree against the
Defendant directing and ordering him to quit, vacate and hand
over to the Plaintiff the quite, vacant, and peaceful possession
of the suit premises viz. Room No. 35, 2nd floor, of Haji Habib
Building, 182, Naigaon Cross Road, Dadar (East), Mumbai —

signed and the borrower(s) may, if they so desire, collect the same from the undersigned.
Date: 28/09/2026

Place: MAHARASHTRA

The borrower(s) are hereby advised to comply with the demand notice(s) and pay the demand amount mentioned therein
and hereinabove within 60 days from the date of this publication together with applicable interest, late payment penalty,
bounce charges, cost and expenses etc. ill the date of realization of the payment. The borrower(s) may note that UGRO
Capital Limited is a Secured Creditor and the loan facility availed by the borrower(s) is a secured debt against the immovable
property(ies) being the secured asset(s) mortgaged by the borrower(s) with UGRO Capital Limited.

In the event, the borrower(s) are failed to discharge their liabilities in full within the stipulated time, UGRO Capital Limited
shall be entitled to exercise all the rights under Section 13(4) of the Act to take possession of the Secured Asset(s) including
but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules
thereunder in order to realize the dues in the loan account of the borrower(s). UGRO Capital Limited is also empowered to
ATTACH AND/OR SEAL the Secured Asset(s) before enforcing the right to sale or transfer. Subsequent to the sale of the Se-
cured Asset(s), UGRO Capital Limited also has a right to initiate separate legal proceedings to recover the balance dues, in
case the value of the Secured Asset(s) is insufficient to cover the dues payable by the borrower(s) to UGRO Capital Limited.
This remedy is in addition and independent of all other remedies available to UGRO Capital Limited under any other law.
The attention of the borrower(s) is invited to Section 13(8) of the Act in respect of time available, to redeem the Secured
Asset(s) and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing or dealing
with the Secured Asset(s) or transferring the same by way of sale, lease or otherwise (other than in ordinary course of busi-
ness) any of the Secured Asset(s) without prior written consent from UGRO Capital Limited and non-compliance of the
above is an offence punishable under Section 29 of the Act. The copy of the demand notice(s) is available with the under-

For UGRO Capital Limited, authorised.officer@ugrocapital.com

400014 and that this Hon'ble Court be pleased to pass a
judgment and Decree against the Defendants directing and
ordering them to pay to the Plaintiff the mesne profit at such
other rate as this Hon'ble Court may deem fit to fix after!
ordering inquiry under order XX Rule 12 of C.P Code, 1908 and
forsuch other and further reliefs, as prayed in the Plaint.
YOU ARE hereby summoned to appear and directed to file
your Written Statement within 30 days from the service of!
summons before Hon'ble Judge presiding in Court Room No.
10, 1st floor, New Annex Building, Small Causes Court,
Lokmanya Tilak Marg, Mumbai — 400 002, in person or by a
pleader duly instructed and able to answer all material
questions relating to the suit, or who shall be accompanied by
some person, able to answer all such questions, on the 29th
September, 2026 at 2.45 p.m. in the answer the claim and as
the day fixed for your appearance is appointed for the final
disposal of the suit you must be prepared to produce on that
day all the witnesses upon whose evidence and all the
documents upon which you intend to rely in support of your!
defence.
Take notice that, in default of your appearance of the day
before mentioned, the suit will be heard and determined in your’
absence.
YOU may obtain the copy of the said Plaint from the Court!
RoomNo. 10 of this Court.
Given under seal of the Court, this 28" day of July, 2026
sdj-
Registrar

rized Officer)

Notice is hereby given that my client is
intending to purchase the Industrial Gala
Unit No. J-132 on first floor of Building
No. J, Ansa J & K Industrial Premises
Cooperative Society Ltd., Ansa Industrial
Estate, Saki Vihar Road, Andheri East,
Mumbai 400 072 admeasuring 860 sq. ft.
built up area situated at Land CTS No. 696
of Village Marol Taluka Andheri in
Mumbai Suburban District (herein after
referred to as the ‘said Industrial Gala
Unit’) from the present owner Mrs.
Rajinder Kaur Sahani.

The present owner Mrs. Rajinder Kaur
Sahani hereby declares that the Original
Articles of Agreement dated 31/01/1981
along with Agreement for Confirmation
dated 29/06/1982 duly registered with
Sub Registrar of Bombay vide Sr. No. PS-
2409/82 dated 29/06/1982 executed
between the M/s. Ansa Builders and Mrs.
Rajinder Kaur Sahani is misplaced / lost
and not traceable of the above said
Industrial Gala Unit.

Any person/s having any claim or any
interest against into or upon the said
Industrial Gala Unit by way of sale,
Agreement, Contract, Exchange, MOU,
gift, lien, mortgage, loan, charge, lease,
tenancy, occupation, possession,
Easement, inheritance, trust, litigation,
right of residence, maintenance and lis-
pendence are hereby required to notify the
same in writing with supporting
documentary evidence to the
undersigned within 15 days from the date
hereof.

If no claim is received or made as required
hereinabove, it shall be presumed that any
such claimin or on the said Industrial Gala
Unit shall be considered as waived and /
or abandoned for all intents and purposes
and the same shall not be binding on my
client and my client shall complete the
purchase transaction with the present
owner and the said transaction will be
completed without having any reference
to such claim if any and same shall be
considered as waived.

Place: Mumbai
Date: 28/09/2026 sd/-
Advocate Mahavir K Rambhia
Woodland Crest, First Floor, Opp. Vijay
Nagar, Near Palloti Church Marol Maroshi
Road, Marol, Andheri (E), Mumbai 400 059

INTHE COURT OF SMALL CAUSES AT MUMBAI
(BANDRA BRANCH)
L.E. SUITNO. 52 OF 2023

1. Mataji Rampyaribai Trust,
registered under the Public Trusts Act
under No. E-2727, Having its address at
Opp Union Bank of India, Khar(W),
Mumbai 400 052.

Shri Kumar Devdas Advani

Age: 65 years, Occupation: Business
Indian Inhabitant of Mumbai And Managing
Trustee of Mataji Rampyaribai Trust,
Residing at P 08, Y vonne, Nahar Amrit
Shakti, Entry from Gate No. 5, Chandivali,
Andheri (East), Mumbai-400 072

Mr. Ashok Devdas Advani

Age: 68 years, Occupation: Service
Indian Inhabitant of Mumbai And
Managing Trustee of Mataji Rampyaribai
Trust, Residing at 9A, 501, Cosmopolitan
Soc., A.S.Marg, Powai. Mumbai 400 076.
Dr. Indur Devdas Advani

Age: 66 years, Occupation: Self-employed
Indian Inhabitant of Mumbai And
Managing Trustee of Mataji Rampyaribai
Trust, Residing at 801/A, Orizzonte, 28th
Road, Bandra (West), Mumbai- 400 050.
Mr. Kanayalal Charandas Gursahani
Age: 80 years, Occupation: Retired
Indian Inhabitant of Mumbai And
Managing Trustee of Mataji Rampyaribai
Trust, Residing at 3B, 301 Whispering
Palms, Lokhandwala Complex, Kandivali
(East). Mumbai - 400 101.

Mr. Govinda Kumar Advani

Age: 31 years, Occupation: Service
Indian Inhabitant of Mumbai And
Managing Trustee of Mataji Rampyaribai
Trust, Residing at P/08, Yvonne, Nahar
Amrit Shakti, Chandivali Andheri(East).
Mumbai-400 072. ..Plaintiffs

VERSUS

Mrs. Ramdevi Wadhumal Asrani
Indian Inhabitant, Adult of Mumbai 580,
Ram Nagar Co-operative Housing Soc. R.
No. 4, Tst Floor, 5th Road, Khar Bombay
400 052.

Mrs. Gita Naraindas Talreja

Indian Inhabitant, Adult of Mumbai
Residing at 10/53 Shukrawar Peth Kadam
Wada, Rashtrabhushan Chowk Pune -
411002

Mr. Chandiram Dwarkadas Kirana
Indian Inhabitant, Adult of Mumbai
Merchant Shop No. 3 Johari Bazar Jaipur
Rajasthan- 282003

Shri Naraindas G. Dawda
Indian Inhabitant, Adult of Mumbai
Residing at Flat No 12, 2nd floor Sham Vihar,
Linking Road, Khar, Mumbai-400 052.

... Defendants

-

To,

The Defendant No. 1 abovenamed,
Whereas the Plaintiffs abovenamed have
instituted the suit against the Defendants
praying therein that the Defendants be
ordered and decreed to quit, vacate and hand
over vacant and peaceful possession of the
suit premises viz. the garage situate facing
towards the North with its back towards
South Plot No. 767 Vishwanath Dham, Khar
(West), Mumbai 400 052 bearing (TS No.
F/1512 to the Plaintiffs and for such other
and further reliefs.

You are hereby summoned to file your
Written Statement within 30 days from
service of summons and to appear in Court
Room No. 35, Court of Small Causes, Anant
Kanekar Marg, Bhaskar Building, Bandra
(East), Mumbai 400 051 in person or by a
Pleader duly instructed and able to answer
all material questions relating to the suit, or
who shall be accompanied by some person,
able to answer all such questions, on 30th
September, 2026 at 02.45 P.M. to answer
the claim; and as the day fixed for your
appearance is appointed for the final disposal
of the suit, you must be prepared to produce
on that day all the witnesses upon whose
Evidence and all the documents upon which
you intend to rely in support of your defence.

Take notice that, in dafault of your
appearance on the day before mentioned,
the suit will be heard and determined in your
absence.

You may obtain the copy of said Plaint from
Court Room No. 35 of this court.

Given under my hand and the Seal of Court,
this 11th day of September, 2023 and
this 25th day of September, 2025.

Place: Mumbai (Atul G. Rane)
Date: 22/09/2026  Additional Registrar
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